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Mr.Rajendran Nair-for applicant.
Mr.Macdhsoodhanan-rep. Santhoshkumar

SPM & ND

At the request of the learned counsel for the
- respomdents, list for final hearing on 23.1.1991,
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Mr M RFRajendran Nair fof'the applicant

Mre K A Cherian for the respondents

|

J ‘
learnea counsel for the applicants stated that since the

Heard learned-counSel'for both parties. The -

reiﬂefs claimed in thls appllcatlon have already been

cccorded to the appllcants and others in accordance with

the Judgment by the Tribunal in OA 554/89, the applicants

does not wish t0gpress this application any moree.

i
Accordingly the application is dismissed as not pressed.
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